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 Andhra  Pradesh  (St.)

 {Shri  Bhanu  Pratap  Singh]

 weather  conditions  from  the  l€th
 evening  and  bringing  in  heavy  rains.
 This  cyclonie  storm  struck  the  Masu-
 lipatam  Kakinada  coast  on  the  l9th
 November,  977  and  in  accor-
 dance  with  the  information  obtained
 trom  the  State  Government  caused
 widespread  havoc  in  the  coastal  dis-
 tricts  of  Nellore,  Prakasam,  Guntur,
 Krishna  East  Godavari  and  West

 -Gocavari.  The  storm  rose  in  inten-
 sity  from  7.30  p.  m.  on  the  9th  and
 caused  high  tidal  waves  in  the  Mas-
 ulipatam  and  Chirala  areas  of  Kri-
 shna  district.  The  wind  speed  ranged
 from  00  to  50  km  per  hour’  and
 there  has  been  heavy  rainfall  in  the
 atfected  areas  on  the  i$ih  and  the
 20th  November.  1977.  Repalli  Taluk
 of  Guntur  district  had  been  complete-
 ly  cut  off  and  a  nelicopter  was  given
 to  the  Collector  tu  reach  this  crea.

 In  accordance  with  the  latest  in-
 :ermation  the  State  Headquarters
 nuve  received  reports  of  loss  of  628
 lives  in  the  district  of  Guntur,  223
 in  the  district  of  Krishna,  23  in  the
 district  of  Prakasam  and  five  each  in
 the  districts  cf  Easi  Godavari  and  West
 Godavari.  One  death  was  reported
 from  Nellore’  district  giving  a  total
 of  885.  Most  of  the  deaths  are  report-
 ed  to  be  due  to  house  collapses.  These
 figures  are  only  tentative  and  the
 State  Government  are  anticipating
 further  reports.

 {ft  was  also  indicated  by  the  State
 Government  that  there  has  been  ex-
 tensive  loss  of  standing  and  harvest-
 ed  paddy  crop  and  a  large  number
 oi  houses  and  huts  have  been  des-
 troyed  or  damaged.  Sugarcane,  to-
 bacco  and  other  plantation  crops  also
 have  been  very  badly  damaged  and

 ‘trees  have  been  uprooted.  About
 a  lakh  of  people  are  feared  to  have
 been  rendered  homeless  in  the  town
 of  Guntur  alone.  Road,  railway,
 telephonic  and  telegraphic  «communi-
 cations  have  been  affected  and  this  is
 telling  upon  the  relief  operations.  The
 ‘State  Gavernment  have  deputed  four
 senior  ofilcers  for  supervising  and  co-
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 ordinating  relief  operations  in  the  four
 districts  of  Krishna,  East  Godavari,
 West  Godavari  and  Guntur.

 The  Chief  Minister  accompanied  by
 the  Chief  Secretary  and  other  senior
 olficers  have  left  Hyderabad  for  aerial
 survey  this  morning.  It  is  under-
 stood  that  the  State  Government  are
 taking  all  necessary  action  for  relief
 and  the  Defence  Services  are  offering
 all  possible  assistance  to  the  Civil
 authorities  and  the  State  Government
 ure  fully  satisfied  in  this  regard.  They
 are  also.  satisfied  that  adequate  ad-
 vance  notice  about  the  cycionic  storm
 had  been  given  and  all  possible  cre-
 eautions  had  been  taken.  No  shor-
 tage  of  foodgrain  has  so  far  been  re-
 purted  and  the  needs  of  the  State
 Government  in  this  regard  will  be  ful-
 ly  met.  Difficulty  is  being  experien-
 eed  due  to  failure  of  electricity  which
 is  also  affecting  Crinking  Water  .ipp-
 ly.  The  financia!  position  of  the  State
 Government  is  satisfaciory.  The
 State  Government  is  likely  to  appro-
 ach  for  Advance  Plan  Assistance  after
 the  full  assessment  of  the  damages  is
 available  in  a  week's  time.  In  uccor-
 dance  with  the  information  available,
 the  cyclonic  storm  has  abated  though
 in  certain  areas  aerial  operations  were
 not  possible  yesterday  afternoon  be-
 cause  of  bad  weather.  Further  infor-
 mation  is  being  ascertained.  The
 Central  Government  is  keeping  con-
 tinuous  watch  on  the  situation  and
 isin  touch  with  the  State  Government.
 The  Ministries  of  Health,  Education
 and  Social  Welfare  and  Engery  have
 been  alerted  to  render  all  possible
 assistance  to  the  State  Government.
 Every  effort  is  being  made  to  alle-
 viate  the  sufferings  of  the  people  of
 Andhra  Pradesh.

 2.24  hrs.
 RE:  FAST  BY  NEO-BUDDHISTS
 SHRI  VASANT  SATHE  (Akola):

 Sir,  I  want  to  request  you  to  allow  a
 discussion  in  the  House  on  the  situa-
 tion  arising  out  of  the  fast  undertaken
 by  the  leaders  of  Buddhist  followers
 of  Baba  Saheb  Ambedkar.  It  is  the
 seventh  day  of  their  fast.  Their
 condition  is  very  critical  We  want
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 a  discussion  in  the  House  on  this  very
 serious  matter.  A  Calling’  Attention
 notice  has  been  given.  But  that  is
 not  enough,  Kin-lly  allow  hkalf  an
 hour  or  an  hour  for  a  discussion  on
 this  serious  matter.  We  want  to
 know  the  attitude  of  the  Government
 on  the  whole  question.  It  is  a  policy
 matter.  I  would  request  you  to  take
 the  opinoin  of  the  Hause  and  fix  some
 time  for  a  discussion.  T  hope  the
 Prime  Minister  will  not  deny  a  dis-
 discussion  on  this  very  important
 cussion  on  this.

 SHRI  SAUGATA  RAY  (Barrack
 pcre):  The  Depuiy-Speaker  of  Maha-
 rashtra  Assembly  is  also  on  a  fast
 in  regard  to  the  matter  of  granting
 all  facilities  to  neo-Buddhists.  We
 have  given  a  Calling  Attention  notice
 on  that.  But  so  far  no  discussion
 has  been  allowed  in  the  House  6.
 their  fast.  It  is  a  very  serious  mat-
 ter.  I  would  request  you  to  allow  a
 discussion  in  this  important  matter

 MR.  SPEAKER:  The  Leader  of  the
 Opposition  has  given  notice  of  a
 Calling  Attention.  It  will  be  taken
 up.

 SHRi  YESHWANTRAOQ  CHAVAN
 (Satara):  Sir,  I  gave  a  Calling  Atten-
 tion  notice  in  the  last  week.  It  is  sup-
 9०5९0  to  be  a  Calling  Attention  notice
 om  8  matter  of  urgent  public  impor-
 tance.  Now,  again,  you  are  wanting
 us  to  wait  for  another  two  days.  In  the
 meanwhile,  I  would  request  the  Go-
 vernment—the  Prime  Minister  is  pre-
 sent  here—to  agree  to  an  early  discus-
 sion,  These  people  are  on  fast  for  the
 last  seven  days.  Some  of  them  are
 very  old  people.  In  order  to  end
 their  agony,  can  we  not  agree  to  a
 discussion  in  the  course  of  this  after-
 noon  so  that  we  will  be  able  to  know
 the  Government’s  policy  and  we  will
 ale  to  persuade  these  people  to  give
 up  the  fast?  It  is  not  a  question  of
 confrontation.  It  is  not  in  that  spirit
 I  am  asking.  In  fact,  they  have  also
 sympathies  for  them.  We  have  alsc
 sympathies  for  them,  Certainly,
 those  people  feel  that  the  road  has
 been  blocked  for  their  further  pro-
 gress.  I  would  request  the  Prime
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 Minister  to  agree  to  a  detailed  dis-
 cussion  in  the  course  of  this  after-
 noon  so_  that  the  Calling  Attention
 notice  may  also  net  be  necessary.

 SHRI  SAUGATA  ROY:  The  Deputy
 Speaker  of  Maharashtra  Assembly  is
 R80  Pasting  be

 THE  PRIME  MINISTER’  (SHRI
 MORARJI  DESAI):  The  fast  of  a
 Deputy-Speaker  or  any  other  person
 is  equally  important.  I  do  not  want
 to  consider  a  Deputy-Speaker  fasting
 as  more  important  than  another  per-
 son  fasting.  But  this  fasting,  I  am
 afraid,  has  not  been  undertaken  for
 a  cause  which  I  can  immediately  ad-
 vocate.  I  have  had  discussions  with
 the  leaders  of  neo-Buddhists  not  once
 but  several  times.  The  whole  pro-
 blem  is  that  for  twenty  years  they  are
 out  of  the  Scheduled  Castes  because
 they  have  converied  themselves  into
 another  religion.  That  is  why  they
 ceased  to  be  members  of  the  Sche-
 duled  Castes.  They  ncw  want  to  be
 considered  as  the  Scheduled  Caste
 members.

 SHRI  YESHWANTRAO  CHAVAN:
 Not  precisely.

 SHRI  MORARJI  DESAI:  This  is
 what  they  tod  me.  They  want  to  be
 considered  as  Scheduled  Caste  mem-
 bers  If  they  want  the  same  facilities  85
 the  Scheduld  Caste  members,  it  means
 that  they  must  also  be  considered
 as  Scheduled  Caste  members.

 I  have  already  told  them  that  they
 can  be  considered  backward  class  and
 whatever  is  allowed  to  Backward
 Classes  wil!  be  admissible  to  them.  [
 have  told  them  that.  But  they  insist
 on  concessions  now  being  given  to
 Scheduled  Castes  and  therefore,  it
 would  not  be  possive  for  me  to  do  so.
 I  never  said  |  am  not  going  to  discuss
 the  question  with  them  at  any  tirne.  IL
 am  prepared  to  viivuss  it  with  them
 whenever  they  wani  to  discuss.  But
 that  does  not  mean  that  [  can  hold
 out  a  promise  that  I  aecep:  the  demand.
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 Then  I  have  never  refutei  to  discuss
 it  at  any  time  With  anybody  But  under
 pressure  of  this  kind,  I  cannot  discus;
 it

 (Interruptions)
 श्रोता  मशाल  गोरे  (बम्बई  उत्तर)

 अध्यक्ष  महोदय  राज  हाउस  म॑  डिस्कशन
 करने  हम  इस  प्रॉबलम  को  साहब  कर
 सकते  है  कौर  किलो  नतीजे  पर  पहुंच  सकते
 हैं,  मेरे  ख्याल  मे  लीडर  जाण  दि  आपोजी-
 अन  भी  यह  बात  नहीं  मानते  है  ॥
 में  भी  श्री  गई  कौर  श्री  कुभारे  से  मिलने
 मई  थी  1  मैंने  यह  समझा  कि  उन  लोगा
 की  यह  राय  हो  गई  हैं  कि  डिसकशन  हैज
 बिन  क्लोज़्ड,  दि  हास्य  हैज  बिन  क्लोज 1
 लेकिन  प्रभी  प्रधान  मतली  जी  ने  बताया  है  कि

 The  issue  78  ‘not  closed,  it  is  open
 tor  discussion  He  is  prepared  to  dis-
 cuss  it  at  any  time

 eater  यह  जहरी  है  कि  पहले  तो  सभी
 लोभ  इन  दोनों  को  अपना  फास्ट  वापस  लेने
 के  लिए  विनती  करे,  कौर  फिर  इस  सवाल
 प्र  जरूर  इस  सदन  में  डिस्कशन  होता
 चाहिये  ।  यह  बहुत  महत्वपूर्ण  सवाल  है
 और  पूरा  सात  इसको  डिसकस  करना
 आहत  है।  यह  देखना  चाहिये  कि  बसे
 कोई  मार्ग  निकाला  जा  सकता  है।
 जब  प्रधान  मन्नी  जी  ने  कहा  है  कि  चि

 च्स्मू  इज  भाट  क्लोज़्ड,  तब  पहले  हम  उन
 ब्रावो  को  प्रिया  फास्ट  वापस  लेने  के  लिए
 बिनती  करे  झोर  बाद  म  इस  विधय  पर  चर्चा
 करे  |

 SHRI  SAUGATA  ROY  It  is  un-
 forfunate  that  the  lady  Member  has
 taken  such  an  unkind  view  of  the
 thing  |  went  to  see  these  fasting  peo
 ple  thie  morning  after  {  have  given  all

 these  notices.  They  do  not  say  that
 the  issue  is  cloied  If  the  Prime  Minis-
 ter,  after  a  discussion  in  the  House
 imakes  an  appeal]  io  ihem  that  they
 withdraw  the  fast  they  will  consider

 (Interruptions)  Why  was  he  saying
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 that  the  issue  was  closed,  nothing
 more  could  be  discussed?

 MR  SPEAKER  They  have  never
 said  that  (Interruptions)

 SHRI  DHIRENDRANATH  BASU
 (Katwa)  We  want  to  discuss  it  im
 the  House

 (Interruptions)

 MR  SPEAKER  I  cannot  allow  a
 discussion  unless  both  sides  are  agreed
 today  If  the  Prime  Minister  w
 agreeable  for  a  discussion  today,  I
 have  no  objection

 SHRI  MORARJI  DESAI  I  am  _  not
 agreeable  to  a  discussion  today  i
 the  House

 AN  HON  MEMBER  Tomorrow

 SHRI  MORARJI  DESAI  Not  to-
 morrow  either  I  am  prepared  to  dis-
 cusg  it  with  them  if  they  wart  to  dit
 cuss  It  is  on  that  wsue  they  have
 gone  on  hunger  strike

 (interruptrons)

 SHRI  VASANT  SATHE  Why  are
 you  depriving  the  House  of  the  oppor-
 tunity  to  discuss  it  today?

 SHRI  MORARJI  DESAI  It  carinet
 be  decided  at  present  in  the  House
 Therefore,  it  is  no  use  discussing  it
 It  oe  not  a  problem  which  can  be  de-
 eided  in  one  hour  0  two  hours

 (Interruptzans)

 MR  SPEAKER  I  cannot  do  agy-
 thing  more  (Interruptions)  1

 SHRI  VASANT  SATHE  This  kied
 of  attitude  will  not  do  Why  wae  he
 saying  ?  (Interruptions)

 MR  SPEAKER  He  is  not  bewnd
 to  give  you  the  reasons  (Interruption)
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 alone?  It  is  not  a  private  matter  We
 are  equally  concerned  We  want  to
 know  the  policy  and  the  attitude  of
 the  Government  Why  is  he  depriving
 us  >  (Intertuptws)  Then  we
 will  walk  out

 MR  SPEAKER  What  is  all  this
 every  time?  (Inter  uptiois)

 SHRI  YESHWANTRAO  CHAVAN
 When  the  Prime  Munster  says  that  the
 question  is  important  enough  and  that
 he  is  willmg  to  discuss  it  himself
 Why  is  he  depriving  this  House  of  this
 opportunity  to  discuss  this  issue?
 (Interruptions)  Let  us  discuss  it  (In-
 terruptions)

 SHRI  MORARJI  DESAI  There  is
 no  questio  of  discussing  it  m  the
 House  A  discussion  like  thy  is  not
 gang  to  solve  the  question  in  one
 hour  or  two  hours  Therefore,  I  do
 not  want  to  go  into  a  discussion  like
 this

 (I  turruptions)

 MR  SPEAKER  I  am  on  my  legs
 Please  sit  down  Before  me,  there  5
 only  one  Call  Attention  I  allowed
 that  Call  Attention  I  am  going  to
 have  it  on  Wednesday  There  is  no
 difficulty  There  is  no  other  motion
 before  me  and  therefnc  nothing
 arises  (Interruptions)

 SHRI  VASANT  SATHE  We  want
 a  discussion  on  lus  today  (Irterrup-
 tons)

 SHRI  MORARJI  DESAI  Already
 under  an  item  का  the  agenda  the  prob-
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 importance  You  have  admitted  the
 eall-aitention  notire  on  the  basis  that
 this  1s  a  matter  of  urgent  public  mm-
 portance  Otherwise,  the  call-attention
 notice  would  not  have  been  admitted
 Now  the  only  thing  is  this  In  tne
 case  of  call-attention  only  the  persons
 who  have  given  notice  can  participate
 but  here  the  House  as  a  whole  must
 spell  out  their  point  of  view  Berause
 it  is  a  matter  of  urgent  public  im-
 portance  I  would  request  you  not  to
 confine  it  only  to  the  persons  who
 have  given  notice  of  call-attention
 but  give  an  opportunity  to  the  whole
 House  to  go  mto  this  matter  so  that
 the  other  Members  also  can  express
 their  views  and  the  Government  may
 be  persuaded  to  formulate  their  views
 on  this  particular  matter

 MR  SPEAKER  You  are  quite
 aware  that  there  are  procedures  for
 that  If  you  had  given  a  proper  no-
 tice  that  would  have  been  considered

 SHRI  C  M  STEPHEN  There  aic
 ample  precedents  where  a  particular
 motion  has  taken  a  different  form—
 has  been  converted  into  another  A
 regular  notice  for  that  purpose  [5  not
 necessary  lf  Government

 MR  SPEAKER  They  do  not  agree
 If  they  agree,  there  would  be  no  diffi-
 culty  (Interruptions)

 SHRI  0  M  STEPHEN  The  only
 question  is  whether  this  is  a  matter
 which  deserves  to  be  considered  by
 the  House,  whether  this  is  a  matter  of
 sufficient  public  umportance  to  deserve
 the  attention  of  the  House—and  not
 merely  a  statement  by  the  Govern-
 ment  I  submit,  Sir,  this  ay  a  matter
 which  deserves  the  attention  of  the
 House

 THE  MINISTER  OF  HOME  AF-
 FAIRS  (SHRI  CHARAN  SINGH)  Al-
 though,  as  the  Prime  Minister  has
 just  now  said  this  question  can  be
 discussed  under  items  77  and  8  of
 the  agenda,  if  my  fmends  sitting  on
 the  Opposite  so  deme,  I  am

 4
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 (Shri  Chara  Singh)
 to  make  a  statement  this  very  even-
 ing  on  this  question—on  the  call-at-
 tention  motion.

 SHRI  VASANT  SATHE:  No  That
 will  not  do.

 SHRI  C.  M.  STEPHEN:  That  is  a
 different  thing.  The  call-attention  will
 be  confined  only  to  a  statement  by  the
 Government  and  ५७  the  persons  who
 have  given  notice  of  the  call-attention
 It  does  not  give  an  opportanity  to  the
 whole  House  to  discuss  this  matter
 Now  that  it  has  been  conceded  that
 this  is  a  matter  of  urgent  public  um-
 portance,  the  House  should  be  per-
 mitted  to  discuss  it  today.

 SHR]  VASANT  SATHE:  I  am  beg-
 ging  of  you:  Please  consider  the  seri-
 ousness  of  the  matter.  It  is  their
 seventh  day  of  fasi  I  have  seen  how
 weak  they  have  become.  Why  are
 you  objecting  to  the  discussion,  There
 are  persons  on  your  side  who  also
 want  to  express  themselyes  on  this
 Hear  the  views  of  all  sections  of  the
 ‘House,  have  a  discussion  so  that  you
 can  formulate  your  policy  Do  not
 make  it  e  prestige  issue  (Inter-
 ruptions).

 SHRI  SAUGATA  ROY.  Let  ys  have
 a  one-hour  discussion  today  in  the
 ftern:  This  t  be  delayed

 The  peaple  who  ate  on  strike  are  over
 00  years  old  (Interruptions).

 .
 MR.  SPEAKER:  Iam  not  allowing

 any  further  discussion  on  this  unless
 both  sides  agree.  Hf  you  want  a  ques-
 tion  to  be  answered  today.  I  am  wil-
 ling  to  have  that  this  afternoon,  Mr.
 Home  Minister  gre  you  willing  to
 have  a  discussion?

 SHRI  CHARAN  SINGH:  Only  a
 statement

 MR.  SPEAKER:  All  right,  I  am  al-
 lowing  a  question  in  the  afternoon

 I  have  given  my  decision  finally.
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 SHRI  VASANT  SATHE:  Let  us
 have  a  discussion;  please  do  not  make
 it  a  party  Issue

 SHRI  ५  K  CITANDRAPPAN  (Can-
 nanore)  The  pont  is  that  the  whole
 House  wants  to  have  a  discussion  on
 this  matter  Mary  penpic  have  said
 that

 SHRI  VASANT  SATHE  Sir,  you
 have  more  diserction  Why  ate  you
 surrendering  your  discretion  to  them”

 MR  SPEAKER  I  am  surrendering
 neither  to  you  nor  to  them

 क्रो  चरण  सिह  मैं  आपकी  इजाजत  े
 कुछ  भ्रमण  करना  चाहता  हू  |  मेरा  निवेदन
 है  कि  मुझे  मालूम  हुजरा  है  कि  विरोध  पक्ष  की
 तरफ  से  कालिंग  टेन्शन  मोशन  का  नोटिस
 पाया  हुआ  हैं,  आपने  उसको  एलाउ  कर
 दिया  है  परसो(  बुधवार)  वे  लिए  लेकिन
 जो  हल्ला-बिल्लू  हो  रहा  है  बौर  मौलाना
 साठे  जिस  तरीके  से  बोल  रहे  है,  मै  राज
 ही  शाम  को  उस  पर  बयान  देने  7  लिए
 तैयार  हे  1  (व्यवधान)  उस  पर  क्वेरी-
 फीकेशन  के  लिए  भाप  कुछ  प्रश्न  करना
 चाहे  तो  उसके  लिए  भी  म॑  तैयार  हू  ।  मेरी
 समझ  में  नहीं  पाया  कि  झरना  क्या  है  ?
 यह  दूसरी  बात  है  कि  कल  को  सुरी  ar
 जाये,  श्राप  वाक-आउट  करे  वैसे  हम  तो
 मापकों  वाक-बाउट  करने  से  रोकेंगे  लेकिन
 ध्रुवका  प्रिविलेज  है,  बाप  करना  ही  चाहें
 तो  कौन  रोक  सकता  है  |

 SHRI  YESHWANTRAO  CHAVAN’
 It  is  not  a  technical  question,  but  un-
 fortunately,  they  are  making  it  so
 Tt  is  a  very  urgent  question,  a  question
 which  is  affecting  the  depressed  peop-
 le,  people  who  are  backward  and  su-
 flering  in  many  matters.  ..(inter-
 ruptions).  If  we  can  manage  it,  we
 can  also  have  the  calling  attentuwn
 motion  for  more  than  an  hour.  Et  is
 really  ‘in  the  fitness  of  things  that  you
 Mr.  Speaker,  Gir,  use  your  disore-
 tion  and  allow  discussion  for  one  ‘hour
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 so  that  those  Members  who  want  to
 participate  can  paitmipate  im  ths
 Why  are  you  making  ii  a  technical
 question?

 MR  SPEAKER  The  decision  i  that
 ihete  will  be  a  cull  ittention  motion
 this  afternoon

 SHRI  VASANT  SATHE  We  do  not
 igree  to  this  call  attention  propos:

 tion
 MR  SPEAKER

 igree
 ‘Semi  VASANT  SATYE  The:  we

 will  walk  out
 THE  MINISTER  OF  RAILWAYS

 (PROF  MADHU  DANDA\VATT)  ९४४
 walk  out  alone?

 If  you  do  not

 2.40  brs,

 SMITH  STANISTREET  AND  COM
 PANY  LIMITED  (ACQUIS:TION
 \ND  TRANSFFR  OF  UNDFRTAK

 INGS)  BILL*

 पेट्रोलियम  तथा  रखा यव  शौर  उ्ंरक
 अमरालय  थें  राज्य  मंत्री  (  थीं  जनेश कर  मिन)
 मैं  थी  हेमवती  लन्दन  ओगणा  की  भोर  से
 प्रस्ताव  करता  हु  कि  लोक  हित  मे  मैसर्स
 स्मिथ  स्टैनीस्ट्रीट  एण्ड  कम्पनी  लिमिटेड
 कलकत्ता  के  अधिकार  हेक  कौर  हित  पर
 दर्जन  शौर  अस्त रण  का  तथा  उसमे
 सम  खित  या  उसके  प्रानुषगिक  विषयों  का
 उप नथ  करने  बाने  विधेयक  को  उुरस्था
 पित  करने  की  गिरापति  ही  जाये  ।

 MR  SPEAKER  The  question  is
 “That  leave  be  granted  to  ntro-

 duce  a  Bill  to  provide  for  im  the
 public  interest  the  acquisition  and
 transfer  of  the  right  title  and  inte
 rest  of  the  undertakings  of  Messrs
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 Smith  Stanistreet  and  Company
 Limited,  Calcutta  and  for  matters
 connected  therewith  or  incidental
 thereto

 The  moteoon  unas  udopted

 at  जनेशंदर  मिथ  में  विधेयक पुर  तथा-
 पि  करता  ह

 STATEMENT  RE  SMITH  STANI-
 STRELI  «  CO  LTD  (ACQUISITION

 AND  TRANSFER  OF  UNDERTAK
 THOS)  CADINANCE

 पेट्रोलियम  तथा  सावन  झोर  दीपक
 सवाल  में  राज्य  मंत्री  ो  जनेश्वर  सि)
 मै  घरों  हेमवती  नन्दन  बहुगुणा  की  झोर  से
 स्मिथ,  स्टे नी स्ट्रीट  पण्ड  कम्पनी  लिमिटेड
 (उपक्रमो  का  दर्जन  कौर  अन्तरण)  भ्र ध्या-

 देश,  977  द्वारा  विधान  बनाये  जाने  के
 कारण  बताने  वाला  एक  भ्याद्यात्मक बीच
 रण  (हिन्दी  तथा  अग्रेज़ी  संस्करण)  सभा
 प्रबल  पर  रखता  हू  ।

 GRESHAM  AND  CRAVEN  OF  INDIA
 (PRIVATE)  LIMITED  (ACQUISI-
 TION  AND  TRANSFER  OF  UNDER-

 TAKINGS)  BYLL*

 MR  SPEAKER  Mr  George  Ferna-
 ndes  hes  sent  me  a  note  that  he  will
 be  in  Rajya  Sabha  Oh}  you  are  al-
 ready  here

 THE  MINISTER  OF  INDUSTRY
 (SHRI  GEORGE  FERNANDES)  I  beg
 to  move  for  leavé  to  imtroduce  a  Bull
 to  provide  for  the  acquwaton  and
 transfer  of  the  undertakings  of  Mes-
 as  Gresham  and  Craven  of  India
 (Private)  Liniited  for  thd  purpose  of
 ensurmg  the’  contmuity  of  production
 of  goodéd  which  are  vital  to  the  needs
 of  the  Railways  anq  of  the  industri-s
 manufacturing  encine=ring  prdéducts
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